
Pc ̂  CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BE-NCI
O.A.NOo84l/98

New Delhi, this the 9 a( day of Sept. 2000^

Hon'ble Mr. Kuldip Singh, Member (J)
Hon'ble Mr. S.A.T, Rizvi, Member (A)

In thB matter af s-

1» Prabhu Dayal S/O Sh« Harl 0«ss

2« Satblr Sin^ S/O Harphool Singh

3« Sat Parkaah S/O Sh, Syraj Bhan

Uorking as Cobbler in 4th Bn. CAP I«lhl«

4* Darya Sin^ S/O Sh* FiMl Chand

5. Wilkl R«!i S/O Sh. Na:;du Ra«i

Uorking as Cobbler in 1st, 8n, DAP, Delhi.

A. Surender Kicsar S/O Sh. Btr-^an Lai

Uor<ing aa Cobllsr in 2nd Bn, DAP.Delhi.

7. Dagdiah S/O Sh. Oalip Singh
8. Azad Singh S/O Sh. Hoji Raa

Uczking te Cabblar in 3rd Bn, DAP, Dslhi.

9. Hand Ram S/O Sh. Thana Ram

10. Ghashi Raa S/O Sh. Girctiari Lai

11. Randhir Singh S/O Sh. Dugga Ram

iitrking as Cbbblsr in 5th Bn, DAP, Delhi.

12. Sumsr ̂ ir^ S/O Sh. Barwari Lai

13. Hargu Lai S/0 Sh« Baldava Singh

14. Chandgi Ram S/O Sh. Nizfaha Ran

libzklng aa Cobtilsr in 6th Bn, DAP Delhi.

15. Ramesh ̂ rard S/O Sh. Dai Dayal 1

16. Chhida Ran S/O Sh. Gurji Rafli

marking as Dobblar in 7th Bn, D<^P Delhi,

17. Prabhu Dayal S/O Sh. hat Ram

18. Ram Gopal S/O Sh. Rati Ram

19. Satbir S—gh S/O Sh. Rai Singh

irking as Cobtlar in 8th Bn, lA', Dalhil.
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20* Oharm Pal 'S/O Ghaahi Ra*

21* Surendar Kumar S/O Sh« Hala Rae

22. Scpl Rw 5/0 Sh. Girdhari Lai

Working aa Cobbler in 9tn a, OAP Delhi.

23. flahender Singpi S/o S^. Aaai Si-gh

24» 5niv Charan S/O Sh. Rocp ^r^.d

25« ^'eer Singh S/O Sh. 3ugga

Working as ̂ obblat in 10th Sn, DAP Delhi.

26. <ishan Lai S/D Sh. BiraJ Lai

27. hukan ^hand S/D Sh. Godhu Rao

28. Shri Ran S/D Sh. Bangs Rae

29. Rahabic in^ S/o Sh. Surst Siigr

30. □nkar S/O Sh. Bag Raj
31. Pram Kumar S/D Sh. Shri Ram
32. Ram Ohan S/D Kahari Lai
33. Subh Rao S/D Sh. Ramji Lai

Working as Cobblar in P.T.S. Dharoda Kalan Oil

34. Hari Ch^d S/D Sh. Bam Raj

Working as Cobblar in OAP , PPG Line RP 9iaw«),

35.

26.

Ram Kiahan
kai

Working

S/O Sh. Tara Ch*--^
a^xfbv

as Cobblar in OAP, South Oistt,
naluiya Nagar, Oalhi.

36. SuraJ Bhan S/0 Sh. Oarya Singr

Dalhi.

Oalhl.

Working as Cobbler in DAP, I North Waat ^iatt,
Ashok Vihar, Oalhl.

37. Jauahar Singh S/O Lala Ran

Working as ^obblar in DAP, Central '^iatt Dalhi,

3S. 3abu Lai S/O Sh. Doji Rao

Working as Cobblar In DAP, Sorth Caat, Dalhi.
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39» Azad Singh S/O Sh, floji Ram

Working as Cobbllsr in DAP, raffic Line

Tson Hurti, Oelhi,

40* lasuiant Sin^ S/D Sh, Harish C-and

Working Is H Cobbltr in DAP 4a Ulrd »i,DAP
Uikash Pu-ri Oalhl,

41, Ishhtar Oaea S/O Sh« Dagan Nat"

Working as Cobblar in DAP, Ssuth Oistt, Dalhi*
I

• • Applicants
(By Advocate: Sh. S.K.^upta)

Varsua

1, Calhi Adninlstration, through it4

C-iaf Sacratary, Old Sacrstarait, Oslhi*

2*. T-ia CaoBtlsaiartar ef PaUca,

f 'it Dalhi PellcBy X.P, Eatata, Atw Oalhl*

3, r->s Oaputy Sacrataryi

Ministry of Hoaa Affaira Pollca D«ptt.

Aaw Dalhi.
••••••••••• Raapandanta '

(By Advocates: Sh® George Paracken for Respondent
Nos, 1 & 2«

'  j Sh® VsS.RaKrishna for Respondent No®3)
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ORDER

delivered by Hon'ble ilr. S-A. T. Rizvi . H (A) g

Through this OA, the app1icant.seeks quashment of"

respondents' letter/order dated 15„4.97 (Annexure A-1)

and the subsequent letter/order dated 9.4»97. (Annexure

«  Through these orders, the applicant has been

denied the higher scale of Rs-950-1400/- mainly on the

ground that the qualifications prescribed for

Mochies/Boot Makers/Cobblers as well as the work cofften^^l^

of the job in the organisations named by the applicant!

for the sake of comparison are different from the

qualifications and the work content of the job he is

supposed to perform in Delhi Police.

2. The respondents have given details of the

qualifications prescribed for Mochies/Boot-makers/

Cobblers in various organisations such as the CRPF, the

CISF and the RPF and have also placed on record a.

comparative chart showing the qualifications, duties etc.

in respect of Mochies/Boot-makers/Cobblers working in the

said organisations and in Delhi Police. Since the

applicant had sought comparison with the scales etc.

made available in the Ministry of Defence as well as in

the Safdarjung Hospital, the respondents have furnished

deta.ils in respec t of these organ isat ions also. A

possible comparison with Dhobies/Bcirbers sought to be

established by the applicant, has been negated by the
t

respondents on the simple ground that the Dhobi/Barber^

trades are totally different from the trade of

Moch ies/Boot—makers/Cobblers.
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f
have heard the learned counsel for both the

parties and have perused the material on record» j

From the information supplied by the, respondents:

and not rebutted by the applicant, the Ministry of

Defence employs two categories of Boot-makers in

semi-skilled and skilled categories respectively- The

former category gets the pay scale of Rs., 800-1150/- and .

the latter Rs-950-1500/-- The skilled Boot-makers in,

that organisation are direct recruits with..: ill:

certificates who are initially taken as semi—skilled

Cobblers and after a period of two years, are inducted as,

'C skilled Cobblers. In the process of change from the'

semi-skilled to skilled category, the employee has to

pass a trade-test also. Similarly in Bafdarjung

Hospital, the Cobblers are supposed to be Matriculat^

with a certificate from a recognised institution in

shoe-making and they are given the pay scale of,

Rs. 950-1500/-,, Looking at the chart placed on record by

the respondents, one finds that a comparison in the real

sense is possible only between Cobblers of Delhi Police

^  and those working in the CISF. In both these
organisations, the duties are identical and the

qualifioations prescribed are also nearly identical. In

the CISF, the revised scale of pay made available to

Cobblers after the 4th Pay Commission is. Rs. 8u0-l 15o/-.

which is precisely the scale the Cobblers in Delhi Police

get. The applicant is accordingly also receiving pay in

the same scale of Rs.800-1150/-.
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5n The applicant has placed reliance on Hon'ble

Supreme Court's ruling in Bhagwan Dass , Si Others Vs.

State . of Haryama S< Ors. [19873 3 SCR 714 to bring . home:;

his contention that pairity in pay scales , must; follow

wjhenever the duties/jobs performed are identical. We

find, however, that no such identity has been , clearly,

established nor are the qualifications^same between the

Delhi Police Cobblers and any other organisation/Hinistry,

referred to in this order giving ax higher scale, to

Cobblers.

p' During the course of hearing, we have been

reminded that it is not the task of this Tribunal, to lay
down the qual i f icaxt ions and the work content in respect

of various jobs. This task, we are rightly told, is
legitimately perfxormed by expert bodies such as Pay

Commission appointed by the Govt. The app1icant-Cobbler

and the others like him in Delhi Police, not covered by

specific recommendations of the Pay Commission and,

therefore, are destined to continue to receive salary in

the pay scale of Rs.800-1150/-. We agree.

7. In the result, the OA fails and is dismissed

without any order as to costs.

Sli. 1^. ^Keldlip' Singilhir
WsmbeiT' CJS

/sun i1/


